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HON’BLE MR. AJAY SHARMA, MEMBER (JUDICIAL)  
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 Chartered Accountant Payal Nahar submits that the Appellants 

have settled the issue under Sabka Vishwas Legacy Dispute 

Resolution Scheme, 2019 and a discharge certificate has been  
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issued. Accordingly the Appeal is dismissed as deemed withdrawn. 

(Order pronounced in the open Court) 
 
 

 (Sanjiv Srivastava)  
Member (Technical) 

 

 
 
 
 (Ajay Sharma)  

Member (Judicial) 
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